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ORDER
 
The Text below is only a summarized version of the order pronounced
 
This appeal is against the order of the State Forum where it held that as the experts have pointed out
in their repot that the fire is caused by spontaneous combustion is doubtful and hence the contention
of the appellant is not tenable. The court upheld the order of the State forum and said that the
findings of fact by the State Forum cannot be disturbed and therefore dismissed the appeal.

 


